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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPEELATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

MA-70133/16
& Ex, Appeal No,3775/06

Arising out of OfA No.3BG-CEJAPPL/KNP/2006 dated 29.08,2006
passed by Commr. {(Appeals) of Central Excise, Customs & S.Tax,
Kanpur.

For approval and signature:

HOMN'ELE MR. ANIL CHROUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNIGAL)

1, Whether Press Reportars may be allowed to see
the Chder for publication as par Rufe 27 of the
CESTAT {Procedure) Ritles, 19827 s Mo

Whether i shoutd be released under Rule 27 of the
CESTAT (Procedure) Rules, 1982 for pubdication
in any authoritative repart or notd H (15

ind

3. Whether His Lordship wishes to see the fair copy
of the Order? : Sean

4. Whether Grder 1s o be circulated to the Departomental
Authorities? e

Commissioner of Central Excise R 5. Tax, Kanpur
LAPPELLANTISY

VERSUS

Mfs Capstan Rubbers {India)

RESPONDENT (S)
APPEARANCE

L3 L_\_
Shri Rajeev Ranjan, Joint Commyr. (DR} for the Degartment j{\j
None for the Respondent (s)

CORAM:

HON'BLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G, SHAKKARWAR, MEMBER (TECHNICAL)

DATE OF HEARING & PRONOUNCEMENT @ 10. 05. 2016
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2 o Appreal No. 3775/06
rMr. Anil Choudhary :
Heard the WLA.R. for Revepue. Appeal is disposed off as
withdrawn, as prayed in E/M.ANQ.70133/16, without antering into
merits. M.A. also stands disposed off.
(Pronounced in the open Court}
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{Anil G. El_mkl-:anvar] {Anil Chﬂudharﬂ
Member {Technical} Member [Judicial)
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